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LOK SABHA

Saturday, August 31, 1074/Bhadra 9,
1898 (Saka)
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“The Lok Sabha met gt Eleven of the
Clock

[Mr SeEaxer in the Chair]

RE. QUESTION OF PRIVILEGE

8HRI JYOTIRMOY BOSU (Diamond
“Harbour): Sir, I had given a privilege
motion against the Prime Minister....
{Interruptions)

MR, SPEAKER: We will take all
these motions and everything on
Monday because we decided that
today we will take up only the reyular
business. We will take up all these
motions on Monday.

oft oy fem@ (i) : QAT AV &

www wgew c A8 & vl

Everything will be taken up on
Monday. After all, we should stick to
something. We decided that there will
be nothing else on "Saturttay
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MR. SPEAKER: I am not taking up
any motion today. Everything will be
taken up on Monday, not today. We
are not taking up anything today,
except the regular buginess,

ot siwr ww fag (Y9U)
fafadrer Avaw ar & wfgsrcedl wr d
ot gw s WY § | (vaewra)
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Some Members come and give mo-

tions, They can withdraw then mo-
tions. I have told a number of times
in the House that unless they them-
selveg are under pressure, why should
others get exercised over it?
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3 Re, Question of
Privilege
g T4 7wy wifgy W aged F
wifgs 78 wv & wmnIrE g
(wrawix) wwX W@ w9 QF fREE
W fad doaf g A @
g |
L R o
I am sorry this cannot be a matter of
privilege. .
1% FFI AT g,
qlwa T § WX arfew & dar § ar
TR R AT EF § |
He has the nght Why should you
presume that he has been pressuris-
ed?
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The King can do no wrong.
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Indira Gandh: can do no wrong'
{Interruptions)

MR SPEAKER When the motions
come 1 have to say ‘whether, on the
face of 1t, 1t 1s 1n order or not. I fail
to understand why you should object
when a Member withdraws 1t,
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Re. Quastion of ¢
Privilege
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MHE SPEAKER: Today we will not
take up any other business. All other
motions will be taken up on Monday.
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SHRI JYOTIRMOY BOSU On a
point of order How can the motion

be withdrawn without the concurr-
ence of the Houge?

MR SPEAKER Any member can
withdraw at any time before the
House 15 seized of 1t

SHRI MADHU LIMAYE Mr
Jagannath Mishra, did you sign that
apphication for grant of licence”
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You have given your personal ex-
plantion. Now you keep gquiet
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o are excited aboui things.

5 Re, Question of BHADRA 9, 1806 (SAKA)

Privilege
SHRI J. MATHA GOWDER (Ni-
giris). Why don't you ask them ftr
sit down?

ff wmmwan faw @ gawraY
sgnd gw et gw  oftford, s &
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11.14 hrs,
[Mr, DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: Please
sit down. May 1 request the hon,
members to calm themselves down for
some time? I am quite sure that you
all have many important things, you
But they
cannot be settled in this way. There-
fore the besi thing is to hear you one
or two minutes each. You can make
your submissions. 1 will hear frem
{his side of the House alsu.

There will be no partiality. I will

hear this side also. Now, Shri Madhu
Limaye

SHRI MADHU LIMAYE: On 28th
August, 1974, the House discussed my
privilege notice. ...

MR. DEPUTY-SPEAKER, We have
all seen your motion,

st oy fowd : ¥ A W @y
®IAT ATEIT ) FA A Arfew faar g,
IET 98 F GA WTEA §, waiE www
Aad dW A AA T v
e ger, afed fafas Arfew
gY AT g o
PROF. MADHU  DANDAVATE

(Rajapur): It is better that he reads
his notice,

MR. DEPUTY-SPEAKER. Mr.
Madhu Limaye, kindly sit down. You
will have your points of order. This
notice of your motion has been cir-
culated to all the Members,

Re. Question of 6
Privilege
SHRI MADHU LIMAYE: No. The
motion is circulated, not thig notice.
This is a privilege motion. That is
why I am reading it,

On 28th August, 1974 the House dis-
cussed my privilege notice against
Prof. Chattopadhyaya, Shri L, N.
Mishra and 21 alleged signatorieg to
the Memorandum recommending issu-
ance ot licences to the Pondicherry
parties After hearing members from
both sides, including the Ministers,
you (‘you' means the Speaker) made
the following observaticns. I quot
from the Debate Part II, page (2.1)
of 28th August 1974:—

-
“It 1s a very important subject";

“We must apply our mind and
settle down some procedures;”

“If people go to the extent of get-
ting forged signatures, we
have to go into the matter
thoroughly;”

“if the Minister is in possession of
certain facts" -whether he
should not “either ask for in-
formation from the member
or at least convey to the
Speaker";

“I cannot give any off-hand rul-
ing.. We will take up this
subject again...and consider
what procedure to adopt.”

ag T &1 AEAEEANT E )

So, Sir, you stressed the gravity of
the matter and said that it would be
discussed again I have given a
motion. The Congress Members al-
leged to be involved have alsg given
motions, You have already admitted
certain motions.

Whepn the matter ig pending in the
House, can the Prime Minister seek to
pre-empt and bypass the House? This
is what she is trying to do. She wants
to hush up the whole matter.

7% AW gz §



7 Re, Question of
Privilege
8hri Madhu Limaye]

She wants to shield the culprits.
She does not desire to clear those who
are really innocent. The Nationul
flerald hag published a report to the
effect that the Prime Minister advised
members against a parliamentary
probe and suggested that the CBI
should be askedq to deal with the
matter. The National Herald, as
everybody knows, is the paper of the
Prime Minister and the Home Minister.

This is serious. This is a gross
contempt of the House and attempt to
pressurise the members of the Con-
gress Party into withdrawing their
request for your protection and a
parliamentary probe into the whole
murky affair. It is alsp an insult to
you and the House.

AN AFIRG, 20 WIEAT A qUA
=gfarra Tdiw § WY &7 AT gIF
FTATAN AT | 1 F Haw AY. 4L
o, g ¥ AdY g amew g
SETEY 9 F 7 & ford %% Aifeg fzam)
4T AAY grO §IT F) AT FIR
g7 ==t $1 7 gw J] W AW
forar 97 T & 1 §FAT &Y AR FAT 2

MR, DEPUTY-SPEAKER: I
plead with the Members. I just come
to the Chair like that. I am not in
the know of all these notices. As a
matter of fact, when Shri Madhu
Limaye was referring to a certain
notice he has given, I was under the
wrong impression that it was some-
thing else because this matter was not
brought before me, and as he was
reading through the letier I was fumb-
ling with the papers. It is only now
that I see your notice. I will request
you to appreciate that a man takes a
little time to know where he stands
svhen he is in the floods. ..(Interrup-
tions) Now, let us do things in a calm
manner and in a meaningful manner.

Shri Goswaml.

SHRI SHYAMNANDAN MISHRA:
Would it not be more proper that I
also make my complaint about the

will

AUGUST 31, 1974

Re. Question of 8
Privilege

breach of privilege and then the gther
side can be heard?

MR DEPUTY SPEAKER: All right.

BHR] SHYAMNANDAN MISHRA:
Would it not be more proper that I
algo make my complaint about the
breach of privilege and then the other
side can be heard?

MR. DEPUTY SPEAKER: All right,

SHRI SHYAMNANDAN MISHRA:
You will kindly recall that I had
earlier given notice of a privilege
motion against the hon Minister of
Commerce, That is still pending with
you. In the meantime a breach of
privilege or even contempt of the
House has already taken place and 1
am going to submit to you the grounds
on which I think that a contempt of
the House or a preach of privilege has
occurred. You will also be good
enough to recall that 20 Members of
Parliament had demied that they had
appended their signature to a lelter
for grants of licence. And in doing
so they had also, many of them made
a request to the Chair to appoint a
Committec to go into the whole atairs
to institute a parliamentary probe into
the whole affair. Thereby they
thought that the blot that is brought
op their reputation could be com-
pletely washed of. So that is before
you. That is before the entire House.
This request publicly made, specifically
made, unequivocally made by the
Members whose signatures were alleg-
ed to be associated with a letter, in
connection with grant of licence is
before you, Subsequenily, many of
these members wrote to you that they
wanted a probe to be instituted into
the matter as expeditiously as possi-
ble. Now all that it ig before you,
you are seized of those letters or
Motions In the meantime we are
told them one of those members are
now being pressurised to withdraw
letters or Motions from you. This is
for you to inform us how all this is
going on, because, the Fouse has al-
ready been told earlier in the presence
of all us that they wanted a parlia-
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mentary probe to be instituted to this
matter. And later the mnewspapers
have reported that they had written
to you withdrawing their potices, We
would like to know whether these
nonourable gentlemen had submitted
such a request in writing to you or
not, and whether the process of with-
drawal of letter has not already begun.

The second thing is this. You will
recal] that there are motions tabled
by some other hon'ble Memberg of the
House to institute a parliamentary
probe by two hon. Members. There
are already two motions on the sub-
ject.

And thirdly,—this 1g the third
ground,—now the House is seized of
this matter quite clearly and squarely.
‘The Chair was pleased to say that this
required a thorough probe and he
would go into the matter at a leter
stage.

So my submission 18 that the House
is fully seized of the matter. This
matter is before the House, And in
the meantime comes the tidings
through newspapers that the hon
Minister of Parliamentary Affairs er-
ganised a meeting of the members of
his own party to impress upon them
the need not to press for the institu-
tion of such a probe. That is there.
This is contained in the report of the
National Herald and we also see from
the Bulletin that is circulated to us
that now the withdrawal of names
from admitted motions has taken place.
It has been circulated already. Here
it is. We are also told, after this
meeting with the Hon'ble Minister of
Parliamentary Affairs the members met
the hon'ble Prime Minister. The
hon'ble Prime Minister is reported to
have said this—this has been widely
circulated in newspapers—in twg parts,
the first being in a small group of the
Members of Parliament who met her
and later on at a meeting of her party
executive. The han’ble Prime Minister
hag expregsed a contrary opinion in
this matter and that amounts to pres-
surising and adopting coersive me-

Re. Question of 10
Privilege

thods, the result of which is already
evident in the circular sent to us,
namely that some of the members
have already begun withdrawing their
notices,

My complaint of breach of privilege
15 against both the hon. Minister of
Parliamentary Affairs and the hon'ble
Prime Minister. They had committed
breach of privilege Both of them
are now exercising pressure and coer-
cion m order to get their requests
withdrawn from the Speaker. on a
matter of which the House is seized.
This is my respectful submission.

SHRI JYOTIRMOY BOSU: S8ir, on
28th instant, the House discussed my
privilege motion in the matter of issu-
ance ol licencas to seven Pondichery
parties. From the debate I see that
your considered ruling was that it was
a very important matter and we have
to go into the matter thoroughly. The
Congress Members alleged to have
been involved have also given some
motions and those are being admitted
and the House ig seized of the matter.
Bul, a news from the 'National Hera-
lad' which is a paper controlleq by
Mrs, Indira Gandhi, which 18 known fo
everybody has surprised me, It
says:—

“August 29—Several members of
the Congnress Parliamentary Party
in the Lok Sabha who are incensed
over the forgery of their signatures
on a memorandum recommending im-
port licences to some firms, to-day
met the Prime Minister, Mrs Indira
Gandhi and reiterated their demand
for a thorough-going parliamentary
inquiry into the affair.”

So, Sir, not only that they gave a
formal substantive motion for a Parlia-
mentary probe but they also took addi-
tional steps to see the Prime Minister
go that a thorough Parliamentary
probe is instituted. The report re.
veals:

“Mrs. Gandhi is understood teo
have told them that a Parliamentary
committee would take time to go into
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11 Re. Question of
Privilege

1Shri Jyotirmoy Bosu]

the matter and it would be better
to have the matter investigated
through the C.B.I. which was already
seized of the matter.”

We all understand that C.B.L. is a book
edition of Mrs, Gandhi. Some Mem-
bers said that they had been defamed
by blatantly false involvement with
the memorandum and were anxious
that their reputation should be clear-
ed.

Then, Sir. the effect of the Prime
Minister's intimidation has produced
substantial results. which could be
seen from the Bulletin, Part II of 30th
August, 1974, S, No. 1913, which reads
as follows:—

“Withdrawal of names from Ad-
mitted Motion.

On 30th August, 1974 Sarvashn
Bhola Raut and Ram Shekhar Prasad
Singh have withdrawn their names
from the motion regardinz appoint-
ment of Parliamentary Committee
to go into Question arising out of re-
plies to Rajya Sahha 8Q. No 7in of
27th August, 1874, published against
S No. 162 1n Paragraph No 1900 of
Lok Sabha Bulletin—Part II, dated
the 29th August, 1974

If you read the article of Hindustan
Times, 1t says:

“Mrs. Gandhi has made 1t clear
openly that the CB.I. was already
looking into the matter and there
should not be another parallel Com-
mittee to hold an engquiry.”

It is clear from this that Mrs. Gandhi
has left no stones unturned to inti-
mldate and pressurise the Members of
this House who may belong to her
party and thereby she has committed
a breach of privilege. 80, my question
to you is this, When a motion is
found in order and admitted and put
“n Part II Bulletin, hag the Chair got
the powers to suo-motu withdraw that
without nutting them before the House?

AUGUST 31, 1974

Re. Question of 12
Privileys
is improper and that it was done under

the pressure from the Prime Minister
which is regrettable.

SHRI DINESH CHANDRA GOSWA-~
MI (Gauhati): 8ir, I have two points
to submit before the Chair. What
does Rule 225 say? It says:—

“The Speaker, if he giveg consent
under rule 222 and holds that the
matter proposed to be discussed is In
order, shall, after the questiong and
before the list of business is enter-
ed upon, call the member concerned,
who shall rise 1n hig place, and
while asking for leave to raise the
question of privilege, make a short
statement relevant therelo:”

Therefore, under rule 225 a person
is entitled to make a statement only
if the Speaker gives his consenit and
holds that this motion 1» 1n order.

My submussion before you is this.
I want a ruling from you, In violation
of this Rule 225 that is, even before
the Speaker holds matier to be in
order and gives his consent, nre we
permitted to enter into a discuswion on
the question of privilege” I am parti-
cularly drawing your attention to one
thing. If you look to the proceedings
of this august House for the last few
days, you will see that day in and
day out, we are spending a Int of time
on discussion of privilege, without the
consent of the Speaker. Therefore, I
think (Inferruptions). I am asking
for a definite ruling on this point.

MR. DEPUTY-SPEAKER. He is only
asking for my ruling.

SHRI DINESH CHANDRA GOSWA-
MI: Therefore, I think that a final rul-
ing on this should be given. I hape
you will give your ruling. On, other
issue which has been raised, abnut pri-
vilege, I would submit that we, on this
side of the House, do not want to
shield this issue. We are equally as
anxious, perhaps more anxious as the
hon. Members on the opposite that the
whole thing should come to light.
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MR DEPUTY-SPEAKER May 1
request hon, Members not to interrupt
him We have already had enough
excitement Mr Banerjee kindly sit
down He is on his legs [ would
like this matter to be disposed of ard
I do not belleve that it can be dispos-
ed of by tempers being frayed and by
shouting and counter shouting The
three individual Member>. who have
given certain notices have made their
submissions Let the other side have
also an opportunity Let us hear them
Why do you intervene?

SHR' DINESH CHANDRA GOBWA-
MI Su we are most concerned because
this issue involves not any Member of
the Opposition but about 20 Members
of this side and we want that their re-
putation should be cleared The whole
uuestion is about a probe Now if
the House had decided by this time
on a particular tvpe of probe then of
course the question would have heen
ditlerent But, this House has not
come to the conclusion whether there
should be a probe not to speak of
what tvpe of orobe should be con-
lucted to mvestigate the whole matter
and obviously each party 15 entitled
10 have 1t own opimon whether there
hould be probe and if so about the
tvpe of probe which should be conduct-
ed on this particular 1ssue Therefore
1f the leader of our party has decided
that a particular probe by & particular
agency may be conducive for the pur-
pose of investigation I do not know
how 1t can be breach of privilege In
fact I can assure vou that we all will
be subject ultimately to the Anal opi-
nion that this House will express Sir
a very serious allegation has been
made that the two Members who have
asked for withdrawal of their motions
submitted under Rule 18¢ were pres-
surised These are the two Members
who are entitled to—and who can— say
whether they are pressurised or not I
feel Sir, in this House, each Member is
presumed to take decision according to
his own judgement and his own free
will Pressurisation is a thing which
mav be known to my friends on the
Marxist side On this slde of the

Re Question of 14

Privilege
House, we members of our party, are
never subjected to pressunsation I
feel Sir if there has been any breach
of privilege, the breach of privilege
has been committed by the Members
who have alleged pressurisation and
not by them

MR DEPUTY-SPEAKER [ have a
note that the Allow me to speak
I am not denying anybody anything
Why do you want to seize a word out
of my mouth” I have a note from the
Minister of Parliamentary Affairs that
he would like to say something on this
malter

SHRI HAR'™ KISHORE SINGH
(Pupr1) Sir before vou call upon the
Mimister of Parbamentary Affairs to
say something I would request you to
hear us also

MR DEPUTY-SPEAKER I will hear
vou a'so I am not saving that T
won't hear anvhody Mr  Banerjee
why are vou so impatient” Learn a
little patience from me I am younger
than vourself

Now the Mimister of Parhamentary
Affairs has a special responsibility 1n
the matter of the business of the
House because he 1, m charge of the
business of the Government and there-
fore when he wants to say something
relating to the business I think he
should be given priority We should
hear hum

(Interruptions)
Order please Let us hear hum

SHRI PILOO MODY (Godhra) 8,
I am on a point of order

MR DEPUTY-SPEAKER Ig it your
point of order that the Minister of
Parhamentary Affairs is on his legs?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K, RAGHU
RAMAIAH) Sir, {Iriends opposite
have Jevelled a grave charge
that the Prime Minister and myself
have prescurised or coerced some Mem-
lers nnt to An certmir things 1 would
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gation 38 totally unfounded, mcorrect
and false. There bas never been any
goercion oy intimidation,

$HRI JYOTIRMOY BOSU &ir, )
rise on a point order.

MR. DEPUTY-SPEAKER Lel us
understand it very clearly. 1 am :n-
charge of the House. You are making
submissions 1o me Taking 1nto
account the exigencies prevailing in
the House I have agreed to listen to
you As long as I lend my eary tn a
particular Member it 18 out of order
ior anybody else to intervene You
can raise your point of order later. It
cannot be a point of order m my ls-
ileming to a particular Member,

SHRI K RAGHU RAMATAH.
Having said that 1 would like to refer
to the gecond allegation or :nsinuation
that the Government wants to shield
and they do not want to probe into
the matter I would lhke 1o say
here and now most emphatically that
the Government 18 most anxious to
go thoroughly into thi. matter It 1s
not only because honour and prestige
of some of our Members 1s involved but
also because 1t 15 our duty to find out
what really happened and go to the
bottom of the matter There is no
question of shielding anybody

Further, Sir, as to what transpires
between me and the hon Members of
my party how does the hon Members
opposite expect me {p tell them Some
of them belong to some party or the
other Don't they discuss between
themselves the pros and cong of certain
things coming up before the House and
a certain policy to be adopted by their
pariy. Many of the leaders of the
Opposition meet among themselves
every other day and discuss as to what
policy they have to adopt in the House
I I am put questions as to what trans-
pired between me and my party Mem-
bers how democracy can function We
Bave every right to discuss between
ourselves and there is mo_question of’
insinuation.

AUGUST. 31, 19%4-

Fe. Question of *u
Privilage
NR. DEPUTY-SPEAKER: 1 had sald
after hearing My. Raghuy Remaish L
will hear you, Let us understand,

1 would listen to everybody. Hon.
Members have made certain submis-
sions and they have all gone into the
record and they will go on record, and
it 18 for me to dispose of this business
after that If somebody else says
something and then another hon, Mem-
ber gets up and says that there ls &
point of order, it becomes a sort ofi
verbal warfare and a sort of free-for-
all

SHR! MADHU LIMAYE. The point'
of order 18 addressed to you.

MR DEPUTY-SPEAKER 1 am
noling down all the points’ that have
peen made I am nothing down those
points which have been raised by cer-
tain hon Members and which require
certain rulings from the Chair I have
noted down what Shry Dinesh Chandra
Goswami has said and 1 have noted
down alsp what Shri Jyotirmoy Bosu
has said not relating to the substance
of the whole thing but relating to cer-
tain provedural matters Thetefore,
let not hon Memberc be impatient
They wall get evervihing in time

SHRI JYOTIRMOY BOSU This 18
the first time when at the time a pri-
vilege 1ssue 18 being discussed, we see
that the Minister stands up and ren-
ders a personal explanation

MR. DEPUTY-SPEAKER He 1s
going back to the subject again

SHR1 JYOTIRMOY BOSU. My point
of order is very clear I am saying
that a certain method 15 being adopted
which 18 not in keeping with the rules
and practice of the House. Whenever
a privilege motion is raised, the Chair
has a right fo hear the House

ME. DEPUTY-EPEAKER: T
henring.

SHHI JYOTIRMOY BCSU: But yow
carmot hsar that person who is render—
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ing a personal explanation in respect
of the person againgt whom the motion
bas been tabled,

MR. DEPUTY-SPEAKER, No, no.

SHRI JYOTIRMOY BOSU. My
second pomt i 1n respect of what Mr.
Raghu Ramaiah hag said. The Mem-
bers have of their own free will and
choice given a motion, and then they
are forced to withdraw it, as we see
in Bulletin—part II of today.

MR. DEPUTY-SPEAKER, That 1s
10 point of order.

SHR1 JYOTIRMOY BOBU., This 18
& point of order. This 1. something
which 1s not proper

SHRI SHYAMNANDAN MISHRA.
My point of order 1s this I had
tertainly made certain complaints. 1
i had made specific complammt of the

contempt of the House both by the
Minister of Parhamentary Affairs and
by the Prime Mimster The hon
Munister of Parhiamentary Aifairs was
therefore quite in order 1n coming
forward with some explanation 1
order to enable you to come tu certamn
conclusions I do not take any objec
tion to that But I do take objection
to hig explaining what happened, so far
as the hon'ble Pnnme Minister was
concerned The matter of privilege 18
an 1ssue which relateg to the person
concernedd He cannot take vicarious
responsibility on behalf of the hon'ble
Prime Minister of India and say some-
thing to the House under defence. I
am taking objection to that.

He has tried to tell us also that it
18 perfectly open to him and to his
party to discuss any 1ssue in the manner
in which they like. I do not take
objection to that also They can
privately discuss any issue but to give
publicity to the views means. .

BHRI HARI KISHORE SINGH-' But
is it an official relesse by the party?

SHRY SHYAMNANDAN MISHRA:
Iff vany not be an official release. But
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the whole news is published—yes, 1t
may not be an official release—but all
the papers are publishing it  They
always give publicity to the proceedings
of their own executive committee I
take objection to thus. My pont 1s
that 1t should not be upheld by the
Chair that they could give publicity to
their views which they express in their
own party meeting and yet ask us not
to take notice of them. The moment
they give publicity to their views, we
are boung to be seized of it in the
House.

wl =g forsd - {7 wrEar §7 9w
aewTT & famre #Er 91, 98r7 A&y
% fasms ar 1 safeg vepiar oY
a7 17 flaves g NE gey wd 74
A5 | AQIF REY B} GO AHE T,
artfag 1 gEd AT & FA7 QT T
Te 3T & 39 w1 adon Afew &
#W Wbt ™ W@WZ | wEar & At
WA 3 34 1 A AW aufed w2
EE IS o

SHRI HARI KISHORE SINGH It 1»
quite normal for the Memberg of a
party tp discuss important matlers
with the leaders and whips of the
party I am sure that this is the
practice adopted by the Members of
the Opposition also, unless 1t 15 dented,

SHRI PILOO MODY We do not
perjure

SHRI HARI KISHORE SINGH. On:
important questions, we always appro-
ach our party leader for discussion
and guidance On thus questiom, I am
in a position to deny defimtaly and
categorically that there has been any
pressure whatsoever on us to with-
draw the motion or to move anything
otherwise.

SHR] SHYAMNANDAN MISHRA:
You stick to your request to the
Chair?

SHRI HARI EKISHORE SINGH:
Therefore, this insinuation is com-
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{Shrl Har{i Kishore Singh]
pletely baseless, unfounded and mis~
chievious.

SHRI SHYAMNANDAN MISHRA
‘What hag he said? He has not with-
drawn. Does he stick to the request
made to you®

MR, DEPUTY-SPEAKER It 1s his
point of view.

Wt gEo QWo &I (FAYT)
IqTEer HETET, A€ A1 Frfasor e wraT
& 39 & art & & aoft wrod fanne et A
#79 ATgAT g Wl warer 7 ¥ fir oA
¥ wx gz faws opr & Fe wam walr
¥ IT & I VAT TAT & H{I7 T AT FI
waT a7 feart v g 1 9t e
w7t & 3w 7, 78 waAr § Fy e,
¥ fraer o T AR 2 ) ORT A A
AT @D E W AT FE AT
72t &1 ¥feT 7aw a7 A # fow o
T TIA §T qg: I SSTAT 74T, IT-HaAT
WTH AET A, ALY JEGT F A
2T Y Fwg ¥ gur svdEwew famr oiv
39 & arg AfAa Araaw faa, 37 g4
7 ofr eqefreen faar, 99 T Q@S ww A
g7 ardaw 19 T EE A O9F Oy
sy faw s 3@ wgr i S Fr a
BTY SH ¥ T 97, TF@T 59 F g q 6
ey T 70® & 97 & e fg g,
&t 37 gy o 7 QY wfaay & sfaer
IT o T F oFATT - N Ay
areraer P o< =R o dto wEZMreaAT
T 20 WAL Wi AT #Y Afawsr v
wae &1 uw  Fray fearie feen
Tea fg § a8 T, Rad }, Arrw
af) oG | o I ahie frar &
s 37 & zera® § T1wgw F47 dto dro
“oﬁﬂ‘f&lﬁ%ﬂ“ﬁmi
R gty
qg® My e ®Y Qae fRAT T ar,
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& oF BN ¢ ¥ I & feormew woat o
a7 9t I F ar § & eqwer g fe o
7Y S g a1, fergrom stror e w
T zfa & avrae @ ¥ fag s sriEar-
¥ TAAAT w1 forr Ty & faw
W qa A OE et M e F g g A
| Iy fF &t ATy deww & faere
A I L, T YT IR §, @ Ao
et & fog wifemrdd MY Adad
& 1 ag ffadrer sveer & an 2 § v oW
frarr T a8 | ¥ ramw e g s
T o e ww g agr o o
srewfagrdy aroddy off & avw § av gwd
qIIT F AR ¥ IT & I97 q@H E AT
wifge o gaTAwET sav AEge wE &
fr "o Yo srfe T vmEmE R FHFH
R & wAEAT g f 98 RO A<y Sy
71 & fom Y7 g amw S B
¥ 7 ST & 7T Eifewq ¥ ¥ fAv
Frod § faars &9 9w fag wow
! 7 & ¢ afex Az off w7 oA g,
' & fm ogum wAdt w8 g wE
g & arfamady s 1 deww o
rfer o

ot fiee W fag (3av7) @ -

o wEiew, §Ir sgaedT  wvA  fAA
e 31w A A afaarg -
“A lhist of business for the day
shall be prepared by the Secretary-
General and a copy thereof shall

be made available for the vse of
every member"”,

garh WY qrwr ¥ g § 9w
& wyAiT wrar o1 femfeon  gugoaw
TEA N AT A ICTRA QN § ST
wE g uifgy w1 #few fiw &
fafadror &1 #avw gare farondt oot &
el & W) K @ Ty A oW e
e 0T wEaT g | ¥ @ qow &
avwa vy frfades s avrem war | @A
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waew & urdy s fmr 9y
oy & garw & ot wew ¥ FET, g
Farreft v & ot 2 fr forerft SETTaT
¥ 7@ 97 ¥ 37 w1 A0 ey o fsdlt
W wrew A v R a8 wad
ardt & 1 &Y forr enfiaat & e gemmre
WF qg ey v T 9
¥ wfy goedf oW g7 , v 7 fa
g g1at wifgy, 99% afa weameA giar
wifgy, @a= & 7afT & @ TE@AT
wifee, 7 fF frOdY 2 & ardt o
T & W W & uahfs = uw
fersrare &7 | 19T Rt F Bw F oy
A WY, Fq5 vy oAty Ewe

FT1 ATT K, &9 997 29 § 347 FIT 597

g STHIAFIAT Fw AR £ 72w
SFRE IWE T W AT T AT T
Fr Wt wAT g I &fFT § o3 aEr
1 A8 A1A ¢ | gxfAe 7 wEAr A
g ¥ TRrt e o @it &1 W var o)
HEA Y AT T Y AT F T gHoFAN
& 1< fraw de 31 Fwgm A arg &
ag S FTAT e g oo Y o
Fd qf & IW F wAAmT FF gr
=ifa | gt i gwad & W
T IwET & AT W W 59 a1 &
W@ FT TG TE

ot aiey aaLw arey (NagR) ¢
IqTems Wy, famarfawe &1 W@t
Se7 Y 7, forwg S sy gt wfaay
AWE-ag T fraza &
AT TE WX gaw &7 waiEr 51
e gt gy, &, awEe, T
T qOH ¥ o griY-dar e qrfe-
Y whee fafreer & v g-ant
¥ WRT AT §IET TaR AWG X
T I w77 § AT EHT N AR
ST f@ 3 & Frar §—at Ay ffade
Y Wz & 4 ¥ fawm dvfe e go
WQIART § a7 ATy ¢, w@E & &y
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qEY Rt & o worr vt & T AT
e famoer 77 gzar &, AT =™
W ¥ aga Y ama Gar Ay @ fawey
azv 7 =9t F7 fauy qam 1 $ifew
FY ITAT § Jafw e § IAET gRH
& g ¥ 1 § mro & SremT WgAr @
fE s AT FT NI FRTAF AT & ?

A aA-aET g7 AEE ®EFT
XY 47 &% £ 5 ag se=ama @ | WY
¥z a7 AFTfaE TmAr ¢ fr seme
& I9g g Wi, wabET ar sfawr
®Y AT FHT ALF § 27 A%A ¢ A1 q®
IAFT AT T g ¥ | FfEw AT
7y fed dt 7 o gFAT T@r g N
for1 &Y & § 2oy ore 7 £ fF favndy
qfedt s amfon a7z &3 =527 %
SAATEAYITFE L AT AT] ITHI
T QI THARA # FAGT ALY | AT AR
fevrur ar wxfr w@r 2 1w 3fan
& w17 fot &Y ool fesew
=Y azfaar ame af g—smg a1 s9r
g1 a1 gISE A% 99 @Y, UHT FAY
T @y mr § fr f1€ mad agem
1€ StAg vaar @ giv ae ¥ afe @9
q199 FAT |7EaT Ay Wl & %A § )
7 EARaT g fF 27 qrIar & ST A
fa=rt we=T Tfgn Alx 924 &7 gEg
=g FHY ¥ gTane gt gAT wifee )
7z 91 39 & 97 S1zAT g2t fr ag
1 faoig dar &1 oifeaay wWEr
aar€ s @t gavy adv fafes faar
IA-4E A WY NiT FEw 9T fAT
ST ] | AT fA0nY oW & qEr A
At geny 2y § sseT sar &7 @,
Tg ¥ 89 FOI | HfFT g5 g9 Tg
RO ISMI-IT W R g ¥ -
difaw nave & fordr s FoAT-fareY
qrfea & ARt ¥ oF T qar faar o
fadly 7 fareY RaY qr 8 = el ®Y FwT
(R Q91T ATaY aqra-ag W &
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SHRI EEZHIYAN (Kumbakonam):
1 share ihe anxiety of the members of
the House that this is a very grave
matter which ghould be cleared. I do
not agree with Mr. Goswami that we
had already wasted some hours, More
precious than the time of the House
is the prestige and dignily of the
members of this House, 1 also du not
think this can be confined 1o the narrow
tire House is agitated gver it. More
and more comments are appearing in
the papers. The corridors are getling
darker and murkier. Today's Hindus-
tan Times says:

“The fact, as it appears now, is
that only seven of the 21 signa-
tures are genuine. The other nimes
were appended by the inifiators of
the memorandum and they had
perhaps taken for granted that the
matter would never come to light
while the purpose of the memoran-
dum would be achieved.”

1 do not know how far this 1s true,
against the categorical demal by
certain members on the floor of the
House. These things have to be
cieared. That is why it has been
suggested that a parliamentary probe
should be there. The CBI probe is

for the convenience of the Govern-
ment. They can investigate and
collect evidence. but no conclusion

can be arrived at aor decision taken
by the CBI by itself, because it is not
a governmental matter. It is a matter
which concerns the House. More than
whether it is a question of forgery of
the signature or notihe whole House
has been disgraced and discredited
in the eyes of the public. 8o, the basic
jssue should be gone through by a
parliamentary probe.

SHRI SHYAMNANDAN MISHRA:
It is not a domestic affairs merely be-
cause their party members are invol-
wved.

MR, DEPUTY-SPEAKER: Itis a
matter of privilege.

AUGUST 81, 1974
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SHRI SEZHIYAN: In 1951 when a
similar case arose the then Prime
Minister said that it is a matter con-
cerning the entire House., The same

view should be taken now.

SHRI INDER J.. MALHOTRA
(Jammu): My only complaint is that-
our friends of the opposition parties
are {rying to read toco much between
the lines from the report. It would be
very unfortunate if motiveg are attri-
buted to the memberg either on this
side or that side. It is stated that
the members who gave notice for a
motion were pressurized by the Minis-
ter of Parliamentary Affairs, who is the
chiel whip of the party, and our leader,
the Prime Minister. This allegation
ig entirely and absolutely incorrect. I
was myself present in that meeting.

24

All the members who were present
in that meeting emphasized categori-
cally that no time should be lost 1
completing the enquiry. . unterrup-
tions) It would be very difficult 1o
say which 1s the agency in this country
on which people can rely. 1 can have
one view ang Shri Mishra and Shri
Jyotirmoy Bosu can have another view
about the various agencies. But,
ultimately, in a democratic country
the real judge of every issue is the
people of this country, whether the
inquiry is conducted hy the CBI or by
a parliamentary committee or any
other agency ..(Interruptions) would
once again appeal to the friends of the
opposition not to spoil the atmosphere
in which this inquiry should be held so
that the truth may ultimately come out.

SHRI SHYAMNANDAN MISHRA:
Even if there ig a parliamentary probe,
the parliamentary committee can em=
ploy the ngency of the CBI. There i§
no contradiction between the tw. But
we cannot agree to anything privately
being done by the ruling party when
it concerng the dignity and honour of
the entire House.

1200 hrs.

sur1 P. G MAVALANEAR
(Ahmedabad): Sir, before 1 start my"
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submission, I would like you to rule
on one point. Some of my friends of
the ruling party during the course of
their submission have stated that so
much time is being wasted in the
House. I want a ruling on this point
whether time is spent or wasted.

MR. DEPUTY-SPEAKER. It 1s &
subjective matter.

SHRI P. G. MAVALANKAR: Sir,
you had pulled me up sometime back,
when I was a new-comer, for using
that term and 1 did at once apologize
for using that phrase, “wasted"!

MR. DEPUTY-SPEAKER It 15 their
opinion.

SHRI P. G. MAVALANKAR. To say
Jlhat time was wasted 1s not right
Now, Sir, you will recall and the House
will recall that earlier this week I was
one of the persons who had given
notice of privilege motion against the
Commerce Minister, Professor Chatto-
padhyaya So, let us be clear on this
matter that this is not a party issue
It is a matter for the entire House. I
do not know why the Minister for
pParliamentary Affairs gives us lessons
m democracy, when it is a matter for
the whole House. If we want lessons
about party functiomng we will go to
him and ask him “how do you function
in your party". But here we are not
disrussing party matters, we are dis-
cussing parlinmentary matters.
Secondly, however big the honourable
majority of the ruling party in this
House, it is only a part of the whole
House and a part can never be the
whole, however big the part may be.
“Therefore, they are mixing up party
matters with national matters partv
matters with parllamentary matters.
partvy matters with matters concern-
ing the whole country

MR. DEPUUTY-SPEAKER: As 8

pr~fessor you are getting too rrofes-
snral

SHRI P. G. MAVALANKAR: This
4g then the difficulty They are con-
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fusing the two. It 15 agawmnst the hon.
Prime Mimster, why also happens to
be not only the leader of the parly
but also the Leader of the House, that
my hon. friend,, Shrn Madhu Limaye
and other friends on the opposition
have brought this notice of privilege.
If she 1s very honest, she should bave
herself come and told this House what
transpired between the members of the
same party and assured the House that
it had nothing to do with the question
of parlumentary probe, which 1 al-
ready before the House and which 1s
under the active consideration of the
hon. Speaker.

Sir, you will remember that two or
three days back, m reply to a very
sharp interruplion by the hon. Member,
Shri Atal Bihan Vajpayee, who said
that the Prime Mimister had pulied up
the Commerce Mimster in her room
or 1n her chamber she, got up at once
and said “Ji Nahim" and we were
happy about it that the matler was
cleared that the hon Commerce
Minister was not pulled up by the
Prime Minister.

This 15 a matter which 1s referring
to the Prime Minister herself, as the
leader of the House, and not as leader
of the party 1 do not know why the
Prime Mimster herseli has not come
ang told tms House that whatever
happened In the party is not rontraven-
ing the case pending before the House.
Therefore, I would say in conclusion
that, unfortunately, this Parliament 15
taken for granted not only by the
Prime Minister but by most of her
<enior colleagues They do not take
fhis House and parliamentary matters
seriously If they do so, we would not
have had thig occasion to discuss this
matter

Lastly. I remember distincitly, T
cannot rememher the names, but 1 re-
member distinctly that at least two
members of the ruling Party, in so
many words, supported the demand by
us for s Parliasmentary probe under
the Sopeaker's guidance and by an
all party Conimittee, appointed
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by him Now they are coming
and saying ‘CBI inguiry’ and all
those things I have said n

my earlier speech Lwo days ago that
the CBI enquiry woull not be the right
course Why should we depend on a
governmental agency to lovk anto
the charges’ We do not want te get a
clearance from a governmental agency
we want to get a clearance from a
Parhamentarv committee be.ause that
15 the only agenty which can go into
the whole question thoroughly and n
dependently ani that i< the only
agency 1n which people will put their
taith

SHRI JAGANNATH RAO (Chatra-
pur) The leader of a party has a
right to advise the members a- to
what they should do or what they
should not After all, what has the
Prime Mmster said m the party
meeting? Even if she has said that
the CBI imnqunv 15 already pending
&nd that there 1. no point in having
a Parhamentary inquuy by a com-
mittee of the Houwe There 1= no
breach of privilege It 35 open to the
Opposition to raise 1t after the (BI
has submitted 1t<  report After
that 15 brought ‘'etore the House f
the Opposition feels that  justice has
not been done that truth ha. nof come
out then 1t 1s open for them to inust
on a Parhamentary proble There 1s
no question of privilege involved in
this It ;s the right of the leader of a
party to advise the members and
every member 1s bound to follow the
advice of the leader

PROF MADHL DANDAVATE
(Rajapur) The Minister of Parliamen-
tary Affairs has almost suggested that
since 1t 1S an interna party matler
tre matter cannot come up as a prvi-
lege 1ssue Let me submut to you that,
as far as the privilege issue the con-
cerned, 1t transcends all party bar-
riers, it concerng the House as a whole
and not merely a party In that case,
even the Prime Minister camnot in-
tervene Not only that, somehow or
other, the report of her advice to the
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members concerned has also appear-

ed in the press. I was teling one of

my friends the other day when the

members who say that they have not

signed thig document themselves

demanded a probe in this House that
wag afraid probably at a later stage,
the Prime Minister herself put her
purpie Tobe on the demand for a
Pailiamentary probe That was the
fear that 1 had expressed, and that
has come true

Another point that 1 would like to
raise 15 that we are not opposed to
CBI inquinies in normal cises But I
wirt to raice a La<ic 1ssue ani in this
1 m ~ure I will be sharing the senti-
ments of many members who made
per onal explanation< here Many ot
them teel why 1s 1t that Members of
Pirhiament should be subjected to a
¢ Bl inguiry at all lct there be a par
1ame itarn prohe  When we say this
we (0 nnt want to have a complete han
on the CBI coming nto the picture
Even whuen a Parhamentary probe ac
mstitutea  techmic il asastance can te
gien by the CBI for the Parliamen-
tary probt But th¢ Members of a
overelgn Parl ament will not submt
themselves before the (Bl thev can
submit themselves only befoie a
Parliamentary committee

I w1l concluue 1y quoting one pre-
tec'ent from the Iouse of Commons
There ire manv aspects of our Parla-
mentary behavious and Parliamentarv
life —not only privilege but a number
of other aspects alvo—and we are to
be guided by important Parliamentary
conventions When the Chancellor of
the Exchequer Mr Dalton was walk-
ing 1intfo the House of Commons In
the <taricase he inadvertiently tola his
journalist friend, “Well today vou are
smoking today you can do but I du
not think tomorrow you can do it s0
easily" He took a clue from that
that probably the excise duty was
going up And because of that inad-
verient leakage of the budget he
appeared before the Cabinet and said,
‘1 must resign' and he did resign In
accordance with that grand tradition,
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the Prime Minister herself must re-
sign on this important issue. That is
my demand.

wATt sfrEy azw (ATETEE)
IIead ®ErEA, 31 wfgwr awerm @
weT 5 gw 7 =y 9l fFy ) w2
TR 9o § oY wmAY 4 P ogm A
28 BAY w47 w7y fFogATo Aam
4t fay mar o 3R Ave Ao o
F1 4Y 73 foor 3 % 2w 7 ot =@
fea, oY a2 Gy ¥=r 2 fr =i eeray
AT Ffgn 1 dre Fre mEe w1 W
TR I AYFFNEY, 77 wfRTmET
FHEY 9T AWM B arE fAaAm o awm
At f% a\ro Fvo mEo T FAT EWIT)
::.qf X 31 37  fr wifAmraeey
FHI F1 47 AAAT /b1 WA AE A
Tifgn 1 917 fam Swwt 7 mvn ww
Prar 2 @Yo s =g fy31 3 71 7 mifia
H2q FRE T H AL wHr wwm gwr
AT TF 1 ATA 71 29679 dle Fre
Aifo 1 JY ATHET I AT FoW;y
aiferamie} ¥4t w1 #1 23 wme Ty
A a0 sifgn, o577 99 7

MR. DEPUTY-SPEAKER Wil you
ell kindly listen to mc guietly®

SHRI JYOTIRMOY BOSU: You are
slil! a professor.

MR. DEPUTY-SPEAKER No | have
left that role long agu 71he more 1
~ee of professors, the more afraxd 1 am
of going back . ..

SHRI A. K. M. ISHAQUE (Basirhat)
A very correct assessment of profes-
SOTS.

MR. DEPUTY SPEAKER. I shall ded
with certain procedural matters first,

Certain points of order have been
raised by hon. Members. The first 1s
that of Shri Jyotirmoy Bosu m which
he seid that after a notice of a motion
Bas been given ang admitted by the

Re. Question of 30
Privilege
Speaker, whether it 1s in order that
the Member should withdraw it with-
out the leave of the House? That is
the point be has made. I think the
practice here is that unlesg a motion
12 moved before the House, the Mem-
ber can withdraw it on his own, Even
in the case of questions, very often
the Members withdraw their notices
ur evin when the notices are on the
order paper, the Member can say, ‘I
have no desire to put the question.’
Therefore, this question does not
arise It 1s thewr pleasure and if, in
their wisdom, they want 1o withdraw
when there 15 still time. it 15 quite
in order (Interruptions) 1 am
dialing with the order of the House.

Now. my good friend, Shri D C.
Goswami has raised another proce-
cutal matter. He referred to Rule
223(1% 1n which he 1trnied to contend
tnat unless the Spesker has given his
vonsent, a que-tion of privilege can-
not ‘e rawsed mn the House I fully
agree  But here, we have not reached
that stuge where the Speaker or 1.
sttina 1n the Chair have decided to
givec consent or not,

Betore the Speaker gives hisy con-
sent 1o the matter which 1s sought to
e raisec in the House. he must him-
self be first satisfied prima facie that
there 1= a case. He can do that in his
Chamber by caling the member, and
calling for certain facts and then allow
1t to be raised in the House Or, some-
times, because of the atmosphere. the
circumstances and the exigencies of
the situation, that cannot be done and
the members are full of the matter.
The other dav I had occasion to say
that when the members are full of a
matter, 1t 15 ea<ier to pin a napkin to
the mouth of the volcano than to try
to stop them. When the members are
excited, it is very difficult and now
we are at that stage of hearing, The
Members have made sufficient submis-
sion of their points whether I should
give consent to this matter to be rais-
ed or not. Therefor# that pownt of
order does not arise: it does not hold
Roodl,
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[Mr. Deputy-Speaker]

My good friend Mr. Shyamnandan
Mishra raised an objection that wheu
.a notice of a privilege question is rais-
-ed against a particular persgun,—and,
in this case the Prime Minister is in-
volved—is it in order for the Minister
-of Parliamentary Affairs to reply on
her behalf, of what happened or did
not happen. Well, I think, we have
adopted this convention that the Minis-
ter of Parliamentary Affairs very often
speaks on behalf of the Prime Minis-
ter.

SHRI MADHU LIMAYE: Not on
privilege matters,

MR. DEPUTY-SPEAKER' 1 am not
giving a ruling on it: I am saying
about certain conventions and prac-
tices and we do this especially in the
Business Advisory Committee. The
business of the House is aften decided
by the Speaker in consultation with
the Leader of the House but the
Leader of the House for all practical
purposes is the Minister of Parliamen-
tary Affairs because he come< and
spraks presumably after gefting the
clearance from the Leader of the
House,

SHRI SHYAMNANDAN MISHRA"
‘Then abolish the office of the Leader
of the House What is the need for
it®

MR. DEPUTY-SPEAKER: In a que -
tion of privilege, whether this is so or
not, ix a4 question that can be looked
into and 1 will not venture any opin-

fon and I will not give a ruling on
‘that.

My another good friend Mr Shan-
kar Dayal Singh was very techniecal.
He drew my attention to rule 31 and
he said that order of the House has
heen agreed to and it must go on like
that. 1f I had that power of a dictator
to see that certain things are done
in this House in a particular way, this
*Chair undoubtedly will be the most
convenient place to sit on. You can-
not run this House that way when
things get hot. So, I think, that point
‘of order can also be disposed of that
way. t
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Now, with regard to the substance
of the guestion, I think it 18 a much
bigger question which cannot be decid-
ed offhand. Many of you have made
submissions demanding for a parha-
mentary probe and you also have
drawn attention to the notices of
motions which are before the Speaker
and myself, I have read them. Mr.
Mishra has given, Mr, Madhu Limaye
has given a very long motion glven
a series of things....

st wy fosd : 59 O w7 SoET
¥ fagrar |

MR. DEPUTY-SPEAKER: Mr
Jyotirmoy Bosu also. And among
members from the congress two have
withdrawn but six other Members are
5Nl there whose motions have heen
admitted And if my memory does
not fail me, when this question came
up, sometime early this week, the
Speaker had sard that we must have a
spacial discussion on this matter. The
Table can correct me 1f I am wrong

SHRR] MADHU LIMAYE. He wa»
more or less inchined to that point of
View

MR DEPLUTY-SPEAKER 1 expect
this question to come up somelime or
other. It 1x a much larger question
than a privilege question, 1 would
only pose certain questions which come
out of it for the consideration of the
hon. Mcmbers. I have no doubt that
before coming to the House with any-
thing definite, it will be mice, it will
be wise, for the Chair to call the
Members and leaders of the House, tn
discuss this matter, how this thing
should be done, naturally, because it is
a very complicated question. And I
think the Speaker said, he would eall
them and that some kind of procedure
would be evolved, and things like that.
Certain questions of course do arise
This is a very important question. And
1 would go with the Speaker that this
is a very important question. [ would
go with the Speaker that I am also
very deeply and personally Involved
in this matter for the simple reason, of
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the accident of my being the Deputy
Speaker of this House.

SHRI JYOTIMOY BOSU: Parha-
ment functioning effectively and effi-
ciently.

MR. DEPUTY-SPEAKER. Therefore,
when the names of some hon. Mem-
bers are besmirched because certain
things have happened—the whole
country 1s talking about it and every-
body and the Press wrnting about
it—if we are not concerned about it,
wwho will be concerned? ...(Interrup-
tions). Therefore, 1 feel that we must
refurbish the image of this Parlia-
ment, we must restore the confidence
©f the people in thic Parllament. There-
fore, we musl take this matter very
serjously (Interruptions).

I am worried about one thing We
very often talk about the privileges
of the Members of Parhament Of
course, wc should be jcalous of our
privileges But, privileges go along
'with certain  duties and certain
resprnsilibitice

SHRI S
dent, Sir?

MR DEPU1Y-SPEAKER Everithing
12 an accident, as somebody said....

SHHI SHYAMNANDAN MISHRA
Dehberate choice

MR DEPUTY-SPEAKER Somebody
siied, barth 1s an aeccident, anything
that happens to g person :n hi: hie 1s
an acecident the onlv rea'ity to every-
hody 1s death And therefore when
the names of the hon Membhers are in-
vonlved, since we are the mrotectors and
cu~lorhans of thi< honour. [ for one ¢'o
think that this matter ha~ to be taken
very seriously, [ have -aid privately
to many friends: let governments come
and go, let anything hoppen to this:
country
ment functions and as long as the peo-
ple of India have faith in this Parlia-
ment, that long the unity of this coun-
try and the stability of this country
will remain,

SHRI MADHU LIMAYE. This is
only a method of exposing Wrongs
commited by the Government.
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MR. DEPUTY-SPEAKER: I only pose
this question and this will be matter
specially for discussion when you meet
the Speaker—whether it is in keeping
with the privilege, position and digni-
ty of a Member of Parliament when it
affects hig duty as a Member of Parlia-
ment. It does not matter when he
does something privately. That i, a
different matter, But. here, we are
concerned with a certain Members of
Parhiament having exercised or alleged
to have exercised their position and
done certain things as Members of
Parliament, and that 1s the whole
question. When Members of Parlia-
ment in the discharge of their duties
as Members of Parliament are involv-
ed, whether we should abdicate our
authority and hand over everything to
some other machinery oulside the
House—this is the question. Th:s 1s
the question which I feel, involves
this Parliament and this is a matter
which ought to be considered gvery
deeply and would say that this has
to be looked into in that light.

it

\ #rm & wirFe w1 A A R g,
\fogrt 350 Wt Sgd TTm w1 AT
ATE ¥ FET 47, /17 & W3 71 386 fA
FTTFRATT ZAT HATEAT B |
1
It is a pgreat utterance, a historic
utterance !

MR DEPUTY-SPEAKER Having
waud this, I would leave the whole
matter there After all the Speaker
has to deaide this quest.on The
Members have made their submissions.
All these things are on the record That
wi'l be taken note of and I helleve
wome consensus and some kind of wise
deciston will be taken

Now. with your permission, can we
get down with the business?

SHR! SHYAMNANDAN MISHRA:
We hail it as a great ruling.

SHRI JYOTIROMY BOSU: We are
indeed gratified at your ruling,



